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should be mainly ours, and we have to
examine very carefully as to whether we shall
continually get crude oil. In this connection,
we are holding consultations between
ourselves and the oil companies on the one
hand, and also, we are trying on the other
hand to find out the avenues of availability of
crude oil at a price which may not be higher
than what we are already paying .

SHRI BHUPESH GUPTA: Sir, the trouble
with the Minister is this ,

SHRI K. D. MALAVIYA: Will you please
listen to me ?

SHRI BHUPESH GUPTA: I did not ask
him to tell me what I already knew. I asked
him to tell me what I do not know, that is,
whether the oil concerns have told him and
the Government, should they proceed with
the plan of take-over or, what they call,
control, they would not be in a position to get
crude from the Gulf area.

SHRI K. D. MALAVIYA: No, Sir. On the
other hand, the oil companies have increased
the price of the crude that they are supplying
to us, and while they have increased the price
of crude oil that is supplied to the refineries
here, they have not given us any notice and
they explain to us why they are doing it. They
say they are compelled to increase the price
because the price of the oil that they are
getting is competitive in the world. It is for us
to decide whether we should accept that oil or
not.

SHRI N. G. GORAY: Sir, in view of the
fact that this stringency of oil is likely to
continue for a long time, I would like to know
two things. One is whether we are anywhere
near finalisins: a fuel policy. Number 2 is
whether the other affected developing
countries have been contacted and whether it
is possible for all the developing countries
who are in need of crude oil to evolve a
uniform policy.

SHRI K. D. MALAVIYA: As I said, Sir, I
do not think it will be possible for all the
developing countries to evolve a
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uniform policy for procuring crude oil
because the major developing countries are
also countries which have got plenty of crude
oil. And there are countries which have no
crude oil and there are developed countries
which are also short of oil or are self-
sufficient in oil. So, that is not a very relevent
question—to find out from our side as to how
we can evolve a common formula to solve this
problem. But, in regard to leaning on other
sources of energy, all over the world efforts
are now being made and India also is making
its own effort to find out different sources of
energy.

SHRI NABIN CHANDRA BURAGO-
HAIN: Saudi Arabia is a major member of
OPEC which has expressed a keen desire in
helping developing countries, particularly
India, by reduction of crude prices. May I
know whether the Government had negotiated
directly with the other members of OPEC for
the purpose of creating an impact on the
minds of Saudi Arabia and the other members
and, if so, what the details are ?

SHRI K. D. MALAVIYA: Yes, Sir. We are
trying to contact each individual country —
which is a member of OPEC—where it is
possible for us to get oil at convenient prices.
But for instance v/e cannot negotiate with
Venezuela or Algeria which are far off
because freight and distance are clearlv before
us. But there are countries like Saudi Arabia
and Abu Dhabi and others with whom we are
in touch and we are trying our level best to
arrange for crude oil at as cheap a price a«
possible.

Allotment of a plot for Railway City
Booking Office

382. SHRI RABI RAY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that a plot measuring
800 square yards near Novelty cinema in
Delhi belonging to the Northern Railway has
been allotted to one Shri Prem Chander of
Indira Market, subzimandi,
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Delhi for running a Railway City Booking
Office; and

(b) if so, what are the details in this regard
?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) A piece of land
measuring 400 square yards, from the vacant
Railway plot available along the Queen's
Road near Delhi Junction station has been
offered to a Harijan named Shri Prem
Chander on lease basis. No lease agreement
has yet been concluded.

(b) The lessee can use the plot only for
setting up a City Booking Agency. He will
have to pay rent of the plot, based on the
prevailing market rates and will have to hand
over vacant possession of the plot to the
Railway on a month's notice.
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SHRI T. V. ANANDAN: 1 am glad, the
Ministry is eager to grant land for a booking
o/lice. May I know from the Government
whether it is not a fact that during Prime
Minister Nehru's period a policy decision was
taken by the Government of India to allot land
for 'grow more food' campaign ? Now our

country, our government is faced with the
food problem . . .

MR. CHAIRMAN: Please put your sup-
plementary.

SHRI T. V. ANANDAN: May I know
whether there are requests from the rail-
waymen for granting of waste lands, unused
lands for growing more food and whether
these requests have been turned down or not ?

SHRI BUTA SINGH: This has no rele-
vance to the plot on the Queens Road.
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SHRI BUTA SINGH: It is wrong to say
that we are misleading the House. The deed is
yet to be executed. The lease deed has not
been executed so far and it is provided in the
deed itself that he will be obliged to vacate it
within a monlh. The conditions are:—

(1) Shri Prem Chander should furnish to
the Railway administration adequate proof
of his membership of Scheduled Caste;

(i) Shri Prem Chander may then be
given a suitable piece of land on a lease
basis, not the entire land,

(iii) Shri Prem Chander should put up his
own structure for setting up a city booking
agency office in the allotted plot;

(iv) The structure should be of a
temporary nature and its plan should
have the prior approval of the Railway
administration

(v) A proper lease agreement should be
entered into for a specific period,
stipulating that he should vacate the
possession of the land to the Railways on a
month's notice.

So. this is very clear.

SHRI SHYAMLAL GUPTA: Was he
acting on his own or was he not acting on
behalf of somebody else ?

SHRI BUTA SINGH: If you apply all
these restrictions on Harijans. then you will
not be able to settle any Harijan.

SHRI KHURSHED ALAM KHAN: May I
know if such a small plot of land would be
adequate for building the office of the
metropolitan transport project?
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SHRI BUTA SINGH: It does not relate to
this particular question and we are not going
to have a metropolitan transport project office
here.
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SHRI N. G. GORAY: He said that MPs.
recommended. Wc¢ would like to know their
names.

SHRI L. N. MISHRA: I will not give (he
names.
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MR. CHAIRMAN: You want my
ruling? What is the point of order?

MR. CHAIRMAN: Any paper pe ing to
the correspondence need not be disclosed.
You are satisfied ? If you wan' to giv.

SHRI RAJINARAIN : 1 am not sal Not
an

MR. CHAIRMAN: It is part of the
correspondence.




